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(I am directed to inform you that under Rule 265 of the Rules

of Procedure and Conduct of Business in the Punjab Vidhan Sabha (Punjab

Legislative Assembly) Shri Raman Arora, MLA has been arrested and kept in

custody by the Vigilance Bureau, Jalandhar on 23.05.2025 under Section 7

of the Prevention of Corruption Act, 1988 as amended by PC (amended) Act

2018 & 61(2) BNS).
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